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At the very •utset, the learned o.insel for the 

al.licarit has submitted that he d•e net wan, t• press this 

IA so filed. It is submitted that 46 the same is disp.sed .f 
ON 

as not pressed, ilierty may 1e 'iven As to file representatien 

Isef ore the c.neernei resia.nients for o.nsiderati.n. The •ther-

side lawyer Shri VJ4.KSiriha, Sr. Standing C.int3el IS ptCSMlt. 

2. 	Since the learned csurisel for the applicant hithself 

d.es not want to ràs8the matter, this IA' stands dispbled of 

as not pressed. It is for the ap.licant tedeolde ,if se 

advised, as to file representatien before e c.ncerned 

resp.nd 
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